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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

" AT HYDERABAD
0K .1076/96 ' | at .18-9-+6

Between

U. Rajini . . s Applicant
~and .

1. Ordnance Factory Beard

Min. of Defence, rep. by

Chairman/Director General of Ordance Factories
10-A, Auckland Read )

Calcutta 700001

2. The General Manager
Ordnance Factery Proeject
Min. ef Defence, Eddumailaram

Medak Dist. (AP) : Respondents

: B Neri and .
Counsel for the applicant 1 P. Naveen Rae, Advocate s
Counsel for the Respﬁndents * ¢ V. Bhimanna, SC fer CLntral

Gov .

CORAM %3 | __
e 37, M  —
HON. MR. JUSTICE M.G. CHAUDHARI, VICE CHAIRMAN

HON. MR. H, RAJENDRA PRASAD, MEMBER (mm.%
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Oral order (per Hon.:i&g;@ce Mr. M.G. Chaudhari, VC

1. The applicant was chafgesheeted under Rule 14 ¢

| telegram. According to him he had submitted the med

Vg )
0A .1076/96 | dt .18-9-96

Judgement.

" Heard Mr. Nori for Mr. P. Naveen Rac for the aj

Rules, 1965 for gross misconduct viz. wilful neglect

by remaining unauthorisedly absent from duty centiny

N

bplicant.
£ ccs(cca)
of duty

ously froem

9-3-92 to 2-12-1992 and for failure te maintain devgtion te

duty and thus exhibiting cenduct unbeceming eof a Gov
servant. The applicant admitted his absence but cor
that he had sent anﬁgﬁg%%éhti@n fer leave frem his 1

on 9-3-1992 and had requested for extension of 1eavé

certificate (Fit and Unfit)'after he joined duty en
Witnesses were examined on behalf of the Department
At -
inquiry and after duly censidering the &itness and ¢
ment of the applicant, the inquiry officer held the

proved. He held that altheugh the applicant had ing

about his sicknessien'9-3-1992 and 4-4-92 he had net

rernment
;teﬁdéd'
'fesidence
b by

lical
3-12-92.
at the
the state-
charges
limated

sent

any unfit medical certificate in support of his sickness as

required under the prescribed procedure and therefor

cegnizance eof thésecommunications qeﬁld be taken. 1T
ciplinary autherity accepted the findings and impose
of reductieon of pay by twe stages in the time scale
cumulative effect for a period of twe %g%?ﬁggby orde
6-1-1994. The said erder h;s been confirmed by the
authorit;ngfder dated 28-7-95 which is a $peaking er
eals, © | |
taldtes with the cmntenti@ggraised by the applicant
net accepted, |

2. Thersubmissiens ef the learned counsel fer the

are interalia that the penalty imposed is disprepert

4

e no
'he dis-

d penalty
with

r dated
appellate
der and

which was

applicant
lonate to

902-

£



(" > Prasad) _ (M.G. Chaudhar|i)
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l caviath A A
the misc@nduct alleged and woeuld sheck the eansciausvo

Hy

the Ceurt and the autherities had ignered the fact tha£

the applicant was infact sick and therefore the charge .
\o Hreart
ceuld net be held proved against him and that the orger ef

punishment causes permanent disadvantage to the applficant.

3. It is () well established that the Tribunal canﬂ@t
reappreciate evidences/fhe autherities belew have fgund the
evidences;sufficient te held the charges=pr@ved.’ We cannet
say that the reasons adepted are perverses (©On; that|greund

therefore there arises ne question of interference by this

Tribunal. We alse do not consider the penalty imp@#ed to
be so disprepertienate as te be described as ‘'perverse'.

Mgy be that any ether autherity might have taken a [lenient

view and given a lesser punishement. That hewdver rcannot
mean that enly on the greund of quantum of punishifignt, the
Tribunal may interfere. Propertionality of the punishment

is net a question that is epen to be gone inte by the

Tribunal. We if%%§§§r§ﬁore of the view that ne cade is
disclesed by the applicant en which the Tribunal cdn enter-

tain the OA.

4. The 0A 1s kccerdingly rejected.

Vice Chairmahp

Dated : Sept.l18, 96
Dictated in Open Court %%
£»Lgﬁil{;€4%9§t CED ¢
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0.A,1076/96
To
1. The Chairman/Dérector General of Ordnance Féﬁtories,‘

3.

4,

S5e

6.

7.

The

Me dak DistvoP .

One
Cne
One
Qne

One

pvit.

Ordnance Factory Board, 10-4,
auckland Road, Calcutta—l,

Ceneral Manager,VOrdnénce Factory Project.
Ministry of Defence, Eddumailaram,
copy to Mr.P.Naveen Rao, Advocate, CAT.Hyd.
copy to Mr.V.Bhimanna, sc for Central Govt.
copy to Library, CAT,.Hyd.
copy to Library, CAT.Hyd.
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AT.Hyd.
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TYPED BY ' CHECKED BY
. COMPAREL BY ' . . APFROVED EY

IN THE CENTRAL ADMINISTRARIVE TRIEBHMALT

HYDE RABAD BENCH ATHYDERABAD

-

C Ae—
THE HON'BLE MR.JUSTICE M.G.CHAUDHART
‘ , VICE~CHAIRMAN
AND /-

THE HON'BLE MK.H.RAJENDRA PRASADsM(A)

. Dated: -\%-61 ~1996

ORDEE=/ JULGMENT

~

Moi'\/R.A./C.'A- NO-
in
0.h.No. 0716|406 ¢
.T,A.NO. (wﬁp' - \ )
Admifted and Interim Directddns

Yesupd.

Al lfowed,

Digposed of with directions
Di missed_
Difmissed 'as withdrawn.

Diysmissed for Default.

. N ' R o - e e
pvm . . Blo order -as to costs. g?,}\}i
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L . Central Administrative Avibunat ;-
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\ . HYDERARAD pPEven ;« \

Ofdered/Re jected., 3






